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CENTRAL administrative TRIBUNAL, PRINCIPAL BENCH

OA No.553/1998

New Delhi, this 30th day of January, 2001 '

Shri Kuldip Singh, MemberfJi
hon o.l6 snri M.P, Singh, Member (A)"

1. - U p e n d e r Pas wi a n
B-5/1, ddu Nospital Cornol-x
Nari Nagar, Delhi "

■■i. Srnt. Birrnati
B-7/3, ddu Hospital Complex
r.an Nagar, Delhi

3. Madan Lai Chawla
K't-olA, Khusi Rarn Park
Orn Vihar, Uttarn Nagar, Delhi

9- hahender Singh
Vill. & po ijjwa
Delhi
dfit- Jolegan Toppo
A-4/DDU Hospital Complex
Hari Nagar, Delhi

6. Tarif Singh
Village Palam, Delhi

Appiicant

ri' «

IBy Shri U.Srivastava. Advocate)

versus

government of NCT of Delhi, throu.
-I- .. ■.> e c r e t a r y M e d i c a 1

Nath Marg, Delhi-54
-  Jt. Secreta ry■ curnpf-jc
i: harg, Delhi.  I 'I e o .1 c a 1 s u p e r i n t e n d e n t

4  Hari Nagar. Delhi<■ .amail. ijt Assistant
i-NJP Hospital, New Delhi

5. Charan_Singh .) All working as
neari^pingh ) qt Assistants

I  BTB Hospitalunanshyam ) Delhi
9- Mohd. Isral )

(By hrs.Neelam Singh, Advocate)

ORDBRCoral)By Shri Kuldip Si

s

Respondents

ngh

Six applicants have filed this OA as they are
aggrieved In the matter of promotion to the post of OT/C

A-istants in the pay scale of
xoOo t.nd they have been discriminated in

Violation Of Articles ,14 and 10 of the Constltutioh of
kv



■ V -^6

issuiB of (S.p-'propt icite-» "T* I" • > ■"! • • 1 ■■ T 'iJ* i '"^India. nav..^ I^i ay
^ -i..... t r-i c o n s i d e r t heir'

directions to tne
, , ,. ^r. -i H orist from the date theiipromotion to the ai u, ^.:..aiu t ,

.,nd accord them all consequentialjuniors vo'Sre pt mtu

L> n '3 f i- t. S -

K

,  „ nt-«.'-t.-t-ed bv the respondents
2  The OA has kjec:n ...kjn t....-Lt'- • /

„ T - ,., „ •;..... -s r not e 1 i M i b 1 e f c- rcontending that tne apMli'-an ..o a, .. n
promotion to the aforesaid post, as i am..n...
recruitment rules and only employees from the feeder
cadre of Assistant are eligible fui pi uKiotiun.
during the course of the arguments, the learned counsel
for the applicants submits that applicants No...., 4 a,i^ -

;anri therefore theyT  ..I.; tj-een oiverr oi iwinrut. .i.'win an.,nave aii i;;:auy VJ'-.C.I I c;).!. ^ -.1 K

have n.e grievance to be reclresse.1. In so far as
applioant No.l is ccncerneb, the counsel has no
ihstructiohs from him- Also applicants N0..2 and 5 are
being considered for pr.r,motion as per information
available to him. Therefore nothing survives in the
present OA. Hooever. learn.ed counsel for the applicants
submits that in .case applicants Nc-2 and 5 are not
promoted they may be «Iven liberty to approach tnv.=.
Tribunal again. Granting that liberty, the present OA
is disposed of as infructuous. No costs.

( M „ P. S i n g h)
i'lembe r i, A j

(KulIdip SiVjngii)
Member (. J)
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